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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCHs CUTTACK

QRIGINAL APPLICATION NO.184 of 2003
Cuttack, this the &eh o f May ' 2005

Sukanti Pani esseces APPlicant

Unien ef India & ethers

1.
2.

- VErsSusS -

seees e00 RQSP@ ndents

FOR INSTRUCTIONS
Whether it be referred te the reperters er net ?

Whether it be circulated te all the Benches @f the
Cehtral Administrative Tribunal er net 2
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VICE -CHATRMAN
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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH sCUTTACK

QRIGINAL APPLICATICN NO,184 of 2003
Cuttack, this the ghday of May ! 20085

COR AM 3
HON'BLE SHRI B,N,SOM, VICE-CHAIRMAN
L B

Sukanti Pani, aged abeut 25years, w/e, late Basanta
Kumar Pani, Village:Nischants, P.O.Bariha,P,S5,.8imulia,
DistsBalasere,

eseee Applicant

MV.Cates for the applicant eoeee M/S nﬁillip R’y
AJK oJethY

Versusge

1, Unien ef India represented threuch itéls General Manager
(P), S.B.Rly, Kelkata, At sGarden reach, Kelkata=43,
West Bengal,

2, Divisienal Secutity Cemmissien, S,E.Rly,, Khurda Read,
At/P.0 Khurda Read, Dist.Khurday Orissa,

3, Divisienal Manager (F),S.E.Rly,,Divisien, Khurda Read,
At/P.0.Khurda Read, Dist.Khurda, Orissa,

- 4, The Commanding Officer e ,5 BN/RPSF,Tiruchchirappalli,

At/PO/Dist~-Tiruchchirappalli, Tamil Nadu,
seeses Respenients

Advecates fer the Respendents eseses Mr,Po.CoPanda

sesesee
CQRDER
SHRI B:N,SQME VICE ~CHAIRMAN g
This O,A, has been filed by Smt.Sukanti Pani

w/e .Late Basanta Kumar Rani, fermer censtable ef Railway

; Pretection Service Ferce (RFSY in shert). She has

prayed for the fellewing reliefss 49///
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"d. The applicant may be given appeintment under
Gr.'C*' categery instead of GR, '®' category,

be The representatien vide Annexures-7,8;9 &12
series may be dispesed of within a stipulated
peried with a speaking erder,

¢. And pass such ether erder/erder (8) deemed fit
and préper.®

23 The admitted facts of the eese are that the applicant,
widew of the deceased Railway servant was e ffered an enploy~
ment under re-habilitatien Scheme in Greup D categery

under Cemmercial Department ef Khurda Read by the letter

of Divisienal Railway Manager dtd.28%,%.2000, The grievance
of the applicant is that the pest offered te her is ene &f
"Safaiwala", The applicant had represented te the

DRM (Persennel) te give her an appeintment in Greup 'C'
cadre and, if that was net feasible,te effer a pest ef
Khalasi er Peen in Grdup *D*', She, further, stated that
her representatien has net been censidered faveurably and

she is in utter penury at present,

3. The Respendents in the ceunter reply have taken
stand that the duly censtituted Selection Committee did

ndt find the applicant fit fer appeintment against Greup'C'
pest, and, had, therefere, recemmended a Greup 'B' pest

fer her, They have alse stated that mere pessessinc higher
educatienal qualificatien by itself dees net entitle a
candidate fer a cerrespending hi-her pest because 'the
candidate must pessess ability and petential® te held

the said pest.

4, Witheut eeing inte the further detailes eof the

matter it weuld siffice te netes that the applicant was Z/’
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selected fer a Greup 'D' appeintment and an erder te
that effect was notified vide Annexure-$ wherein it was
disclesed that she had been waitlisted fer abserptien
in Greup ‘B’ categery., Hewever, in their next erder |
dtd, 12416,2000, the order of appeintment was civen against
4 pest ef Safaiwala, The applicant in her applicatien |
has explained that she waé net against accepting any appeinte
ment in Greup 'P' categery in case sh@ cannet be accemme-
dated in a Greup 'C' vacancy in spite of her educatienal
qualificatien, Only that she may be given any Greup 'D*
appeintment either as Khalasi er as Peen instead of Safai-
wala, The request made by the applicant is net un-reasen-

able and it dees net tantameunt te refusing the effer,

e In the censpectus, I direct the Respendents te

consider the case of the applicant afregh and accemmedate |
her in a Greup 'D' vacancy wither as a Khalasi er as a

Peon eF as a Messenger, The fermalities regarding appeint
ment of the applicant sheuld be cempleted within a peried

of 150 days frem the date of rerceipt of this erder.

6. With the abesve directien this 0.A, is dispesed of.

le cests,

o
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VECE ~-CHAIRMAN

sAN/



